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THE DEPUTY MINISTER IN
THE MINISTRY OF FINANCE
(SHRI JANARDHANA POOJARY) :
(a) Regional Rural Banks are being
established in identified districts in terms
of section 3(1) of Regional Rural Banks
Act, 1976. In addition to the issued share
of capital Rs. 25 Lakhs for each such
bank, subscribed by the Central Govern-
ment, the State Government and the
sponsor bank in the ratio of 50%,, 15%,
359, the deposits mobilised by them
and the refinance from National Bank
for Agriculture and Rural Development
and sponsor banks constitute the main
sources of financial resources of these
Regional Rural Banks.

(b) There is no such proposal under
consideration. However, it is under-
stood that some of the Regional Rural
Banks have drawn up panels of
advocates to whom various legal
matters, pertaining to recover of loans
elc. are entrusted by the banks.
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Refund of Advance by Branches of Gentral
Bank and Punjab National Bank to
Industrial Units in Madhubaui

District, Bihar
2815. SHRI BNOGENDRA JNA :
Will the Minister of FINANCE be

pleased to State :

(a) how many industrial units at
Pandaul industrial area under Madhu-
bani Districts of Bihar are unable to
start production due to refusal by local
branch of the Central Bank to advance
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any working capital despite the original
agreement to do so, if so, details there
about and steps being taken thereabout;

(b) whether Punjab National Bank
brach at Benipatti under Madhubani is
refusing to advance any credit for self-
employeed productive endeavours; and

(c) what steps are being taken to
ensure bank credit in the above areas ?

TNE DEPUTY MINISTER IN
THE MINISTRY OF FINANCE
(SHRI JANARDNANA POOJARY) :
(a) to (c) The information is being
collected from the concerned banks and
to the extent available and feasible
under the rules will be laid on the table
of the house.

Norms for Compulsory Quality Control
of Exports

2816. SHRI K.P. UNNIKRISNAN :
Will the Minister of COMMERCE be
pleased to state :

(a) the norms set up by Government
for compulsory quality control of exports;

(b) details of commodities covered
by such regulations;

(c) dates since when, such commo-
dities were brought under compulsory
quality control;

(d) whether the present agency for
Inspection and quality control namely
Export Inspection Council is technologi-
cally competent to undertake such
tasks; and

(¢) whether Government would
undertake a review of this organisation ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI-
MATI RAM DULARI SINHA) :
(a) The norms for coverage of items
for compulsory quality control of
exports are given in Annexure.
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(b) and (c) Items covered under the
Export (Quality Control and Inspection)
Act, 1963 as on 29th October, 1983 are
laid on the table of the House (Placed
in library, See No. LT-7240/83).

(d) Yes, Sir.

(e) A special review of the function-
ing of the Export Inspection Council and
the Export Inspection Agencies under
its charge at Bombay, Calcutta, Cochin,
Delhi and Madras was undertaken in
1982 by a Committee headed by Shri
Mani Narayana swami, then CCI&E.
The working of the organisation is
otherwise also under constant review and
decisions are taken from time to time
to enable it to discharge its responsibi-
lities in a competing manner.

Delay in Processing of Application for
Loan by I.R.C.L

2817. SHRI AMAL DATTA : Will
the Minister of FINANCE be pleased to
state :

(a) whether it is a fact that IRCI is
taking a long time to study and process
the application for a white cement plant
at Budge Budge in West Bengal; and

(b) if so, the reasons for delay ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY )

(a) Industrial Reconstruction Cor-
poration of India (IRCI) has not receiv-
ed any application from Budge Budge
Carbon Ltd. for financial assistance for
its white cement project at Budge Budge.

(b) Does not arise.
Assisting of Sick Units by IRCI

' 2818. SHRI AJIT KUMAR SAHA :
Will the Minister of FINANCE be
pleased to state :

(a) whether itisa fact that Indus-





